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IN THE COURT OF JUDICIAL MAGISTRATE   

             FIRST CLASS, GOHPUR, SONITPUR 

C.R. (D.V.) Case No. 14/18 

Under Section 12 of the Protection of Women from  

Domestic Violence Act, 2005 

_________________________________________ 

Ms. NEHRUN AFROZ 

W/O Md. AKBAR ANSARI 

VILL: TINIKHONIA 

P.S. HALEM 

BISWANATH, ASSAM 

                 ……….Aggrieved 

 

Versus 

 

1.  Md. AKBAR ANSARI 

S/O Md. ABDUL @ ABDULLA ANASARI 

2. Md. ABDUL @ ABDULLA ANASARI 

3. Ms. TAKIJA BEGUM 

W/O Md. ABDUL @ ABDULLA ANASARI 

4. Ms. SAHIN KHATUN 

D/O Md. ABDUL @ ABDULLA ANASARI 

5. Md. MUNIR ANSARI 

S/O Md. ABDUL @ ABDULLA ANASARI 

6. Ms. SANJITA BEGUM 

W/O Md. MUNIR ANSARI 

7. Md. INJAMAMMUL ANSARI 

S/O Md. MUNIR ANSARI 
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ALL ARE RESIDENTS OF  

VILL- HALEM 

P.S. HALEM 

BISWANATH, ASSAM  

………..Respondents 

_________________________________________ 

Present: Mr. Raj Sekhar Duara, A.J.S. 

_________________________________________ 

Appearing for the Aggrieved:    Mr. T. Chatterjee 

Appearing for the Respondents:  Mr.D. Dutta 

_________________________________________ 

Evidence recorded on:  18.01.2020,29.02.2020, 

     05.03.2021, 05.04.2021 

Final Hearing made on:  17.11.2021 

Final Order passed on:  29.11.2021 

_________________________________________ 

 

FINAL ORDER 

1.  The instant proceeding has originated from an 

application filed under Section 12 of The Protection of 

Women from Domestic Violence Act, 2005 

(hereinafter referred to as the “Act”) by the aggrieved 

person, Ms. Nehrun Afroj, alleging acts of domestic 

violence being meted out to her by the respondents, in 

light of which she has prayed for protection order under 

Section 18, residence order and an order for recovery of 

her articles under Section 19, monthly monetary relief 
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under Section 20, compensation and damages under 

Section 22 of the said Act. 

 

AGGRIEVED PERSON’S NARRATIVE 

2.  The factual scenario leading up to the filing of this 

instant case can be surmised as: the aggrieved person’s 

marriage was solemnized with her husband viz. 

Respondent no.1, Md. Akbar Ansari in accordance with 

societal rites and customs in the year 2005 and soon after, 

she started residing with him at his house at Halem, 

Biswanath, Assam along with the other respondents and 

thereby began her conjugal life in her matrimonial 

household. With passage of time, two sons, namely 1. Md. 

Sakil Ansari and 2. Md. Ikbal Ansari were born to the 

couple.  It is alleged that that the respondents no. 1, 5, 6 

and 7 started making claims for dowry in the form of cash 

and property. She alleges that the respondents poured hot 

water on her and had also assaulted her with firewood.  

She states that to mitigate their demands and to stop such 

abuse, she obliged and paid them money which was 

purportedly lent by her parents.  It is put forth that she 

along with her husband, father-in- law, mother-in- law and 

sister-in- law shifted to Saran, Bihar. However, her assault 

continued, again for similar demands of money which to a 

certain extent she met to the best of her capabilities. But 

the abuse continued because of which she returned to her 

parent’s home on June, 2012. But her husband continued 

demanding money through telephone and along with the 
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other respondents threatened her with dire consequences. 

She also alleged that the respondents have retained her 

Stridhan articles with them. 

 

3.  The Aggrieved person has finally averred in her 

application that she at present is residing with her parents 

along with two minor school going sons and is undergoing 

severe financial constraints and is in a difficult place to 

even make her ends meet. It is also added that the 

Respondent no.1 is financially sound and belongs to a well 

to do family with a substantial monthly income and has 

landed property both at Halem, Assam and at Bihar and 

despite being so capable has absolutely neglected to 

maintain her and their two sons. 

 

RESPONDENT’S NARRATIVE 

4. Notices were issued to the respondents which were 

duly served. Respondent 1- 4 did not appear despite the 

processes being served upon them which also included 

publication in a local newspaper circulated in the region in 

Bihar where they presently reside, but to no avail. In view 

of their default, the case proceeded ex parte against them. 

Respondent no. 5, 6 and 7 entered their appearance in 

compliance of the notices issues and filed their written 

statement and in absolute denial of all the allegations of 

domestic violence levelled against them have contended 

that the aggrieved person is not entitled to receive any 

relief as prayed for under the provisions of this Act. They 
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have stated that after two years of her marriage with 

Respondent no. 1, the aggrieved had left for Bihar with her 

husband and her in-laws and that Respondent no. 5-7 

remained at Halem and continued living separately. They 

have also underlined that Respondent no. 7 is a person 

with mental disability who is undergoing treatment at LGB 

Mental Hospital, Tezpur. They also denied withholding any 

Stridhan articles as alleged by the aggrieved adding that 

Respondent no 1 - 4 reside at Bihar and they do not hold 

any property at Halem. The answering Respondents have 

finally contended that the aggrieved is not entitled to any 

relief as they are not liable in the given circumstances of 

this case as they had and have continued to stay 

separately from the couple and were never, at any given 

point in time, involved in any of the allegations.  

 

5.  The aggrieved then adduced the evidence of 4 

(four) witnesses including herself to substantiate her case. 

After their cross- examination, the answering Respondents 

adduced the evidence of 2 (two) witnesses in aid of their 

defence. It transpires that at the stage of cross- 

examination, P.W.2, Ms. Temon Nessa abstained from 

taking the witness box, despite being afforded reasonable 

opportunities. On account of such lapse, in the considered 

opinion of this Court, such deposition (evidence on 

affidavit), albeit not inadmissible will not however, be 

relied upon in adjudicating the matter at hand. 
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6.  I have heard the arguments put forward by both 

sides. The learned counsel for the aggrieved has forwarded 

arguments on the lines that a clear case of domestic 

violence is made out and the appropriate reliefs are to be 

given to the aggrieved under the relevant provisions of the 

Act. On the other hand, the counsel for the answering 

respondents has argued that the case is based on 

fabricated facts and false allegations and in light of it has 

prayed for dismissal of this case. 

 

POINTS FOR DETERMINATION 

7.  Upon hearing both the parties with regards to their 

arguments advanced, on perusing the case record and 

after scrutinizing and deliberating upon the evidence on 

record and taking into account the rival contentions put 

forth, the following points for determination have been 

formulated by this court to arrive at a definite finding.  

i. Whether the aggrieved person and the respondent 

no.1 are or were in a domestic relationship? 

ii. Whether the aggrieved person and the 

respondents resided in a shared household together? 

iii. Whether the respondents subjected the aggrieved 

person to acts of domestic violence within the 

meaning of the term and whether they are jointly or 

severally liable under this Act? 

iv. Whether the aggrieved person is entitled to the 

reliefs as prayed for? 
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DISCUSSIONS, DECISION AND REASONS THEREOF 

Point No. (i) 

8. The aggrieved person in her Evidence - on - Affidavit 

has reiterated the same facts as she had averred in her 

Petition. She has brought forth that respondent no.1 is her 

husband who she got married in the year 2005, with other 

Respondents being her in–laws. P.W.3, Md. Akhalak 

Ahmed, affirmed the same in his testimony which was 

further corroborated by P.W.4, Md. Hakim Ansari in his 

deposition. The respondents have not disputed the nature 

of the relationship and have indeed admitted and 

confirmed the existence of such a relationship in their 

written statement. Thus, albeit the fact that there is lack of 

any documentary proof suggesting the validity of the 

relationship, the fact that there are clear admissions 

towards that end and in light of the mandate of law which 

stipulates that “facts admitted need not be proved” and in 

the absence of anything that would suggest otherwise, it 

can be clearly held that the aggrieved and the respondent 

no.1 have a domestic relationship. This point is 

accordingly decided in the affirmative in favour of 

the Aggrieved Person. 

 

Point No. (ii) 

9. At this juncture, I deem it imperative to reproduce 

Section 2(s) of the Act for the ease of reference which 

defines the term “Shared Household”. Section 2(s) 

“Shared household means a household where the person 
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aggrieved lives or at any stage has lived in a domestic 

relationship either singly or along with the respondent and 

includes such a household whether owned or tenanted 

either jointly by the aggrieved person and the respondent, 

or owned or tenanted by either of them in respect of which 

either the aggrieved person or the respondent or both 

jointly or singly have any right, title, interest or equity and 

includes such a household which may belong to the joint 

family of which the respondent is a member, irrespective of 

whether the respondent or the aggrieved person has any 

right, title or interest in the shared household.” 

 

10.  Drawing focus on the materials on record, P.W.-1 in 

her application as well as in her Evidence on Affidavit has 

stated that soon after their marriage, she started to reside 

with her husband and the other Respondents at their 

house at Halem which she has suggested to be a shared 

household and a joint family property wherein she resided 

for a period of 4-5 years, as is evinced upon scrutinising 

the testimonies of all the witnesses including their cross- 

examinations. This Court is mindful of the fact that there 

are no clear averments as to the precise location and other 

associated details of her matrimonial home in Assam which 

she merely mentions to be situated at Halem, Biswanath. 

However, there are affirmations in her application and in 

her own evidence that she was subjected to acts of 

violence by the respondents at this house in Halem before 

she moved to Bihar. She deposed that in hope of a better 
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future, she left for Bihar with her husband; Respondent no. 

1, Md. Akbar Ansari; her father-in-law, Respondent no.2, 

Md. Abdulla @ Abdul Ansari; her mother-in-law, 

Respondent no.3, Must. Takija Begum and her sister-in-

law, Respondent no.4, Must. Sahin Khatun. The court is 

cognisant of the fact that both P.W.3 and 4 had testified at 

the time of their cross-examination that the aggrieved was 

subjected to acts of cruelty only during the period of stay 

at Bihar and not during her time at Halem. It is also 

pertinent to highlight that all the witnesses have put forth 

that, Respondent 5, Mr. Monir Ansari has been residing at 

his address for a long time and that Respondent 1- 4 have 

permanently moved to Bihar for good where Respondent 

no.1 purportedly works as contractor. The D.W.1, Md. 

Munir Ansari and D.W.2, Sanjita Begum, have elucidated 

their stance by contending that after the marriage of the 

parties concerned, the aggrieved resided with her husband 

at a Railway Quarter with her husband and father-in-law 

and mother-in- law, separately, which is apparently 

situated 12 km away from his house.  

 

11.    P.W.1, the aggrieved, deposed that after her stay in 

Bihar; where she had moved with Respondent no.1-4 after 

her initial time at Halem; she was compelled to return to 

Assam in the year 2012 as her abuse had intensified over 

time thereby implying that she was previously abused at 

Halem which had aggravated during her time in Bihar.  

During her cross- examination, she affirmed that this is the 
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third case against the respondents pertaining to the same 

incident. She deposes that soon after her marriage on 24th 

March, 2005, she started residing at the house of her 

husband at Halem where she resided with her in-laws. 

When aggrieved was re-examined as a court witness, she 

confirmed that she resided at the house in Halem with the 

other respondents, which had four rooms for a period of 4 

years before moving to Bihar.  It also transpires that 

thereafter she resided at Bihar with her husband, mother, 

father-in-law and her sister-in-law. A similar narrative is 

put forth by her two witnesses, P.W.3 and 4 who added 

that the aggrieved had stayed at Halem for around 4 years 

after her marriage, before moving to Bihar only to return 

later owing to the abuse at the hands of her husband.  

 

12.   At this juncture, it becomes imperative to 

acknowledge that materials on record do not establish in 

clear terms, whether Respondent no.1 has any right or 

share over the household at Halem wherein the parties had 

resided initially for a period for 4 years after their marriage. 

It is however, certain that they were indeed residing 

together with the other respondents at the said household 

during this period. Thus it becomes pertinent to make a 

reference to a holding of the three judge bench of the 

Hon’ble Supreme Court in the landmark judgement of 

Satish Chander Ahuja v Sneha Ahuja (2021) 1 SCC 

414 wherein the Hon’ble Apex Court by overruling its 

judgment in S.R. Batra v Taruna Batra, (2007) 3 SCC 

https://main.sci.gov.in/supremecourt/2020/689/689_2020_37_1501_24378_Judgement_15-Oct-2020.pdf
https://jajharkhand.in/wp/wp-content/judicial_updates_files/12_SC_and_ST_Act/02_Domestic_Violence_Act/S.R._Batra_And_Anr_vs_Smt._Taruna_Batra_on_15_December,_2006.PDF
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169 held that “The definition of shared household given in 

Section 2(s) cannot be read to mean that shared 

household can only be that household which is household 

of the joint family to which husband is a member or in 

which husband of the aggrieved person has a share” . The 

Court had further held that, “the shared household belongs 

to any relative of the husband with whom in a domestic 

relationship the woman has lived, the conditions mentioned 

in Section 2(s) are satisfied and the said house will become 

a shared household.” Therefore it is to be construed that 

for a property to be considered as a ‘shared household’, it 

has to be proved that it is either owned/co-owned or 

rented by a ‘respondent’ in a complaint under the DV Act 

and that the aggrieved person has resided in the said 

house at any stage of her domestic relationship. 

 

13. At the same time, the Court also held that, “The 

words “lives or at any stage has lived in a domestic 

relationship” have to be given its normal and purposeful 

meaning. The living of woman in a household has to refer 

to a living which has some permanency. Mere fleeting or 

casual living at different places shall not make a shared 

household. The intention of the parties and the nature of 

living including the nature of household have to be looked 

into to find out as to whether the parties intended to treat 

the premises as shared household or not.”  Hence, in the 

given circumstances, it is seen that the aggrieved did 

reside with the other respondents at the household at 

https://jajharkhand.in/wp/wp-content/judicial_updates_files/12_SC_and_ST_Act/02_Domestic_Violence_Act/S.R._Batra_And_Anr_vs_Smt._Taruna_Batra_on_15_December,_2006.PDF
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Halem during the course of her marriage for a period of 4 

years in her capacity as a wife and a daughter-in-law and 

thus it is held that the aggrieved during the various stages 

of her conjugal life, first lived in a shared household with 

all the Respondents at Halem, Assam and later with 

Respondent no. 1-4 in Bihar. This point is accordingly 

decided in the affirmative in favour of the Aggrieved 

Person. 

 

Point No. (iii) 

14.  The next pertinent issue that requires adjudication 

which will have a material bearing on the outcome of this 

instant case is whether the respondents subjected the 

aggrieved to incidents of domestic violence within the 

meaning of the term. P.W.1 has deposed that her marriage 

was solemnized with her husband viz. Respondent no.1 in 

accordance with societal rites and customs in the year 

2005 and soon after, she started residing with him at his 

house and thereby began her conjugal life in her 

matrimonial household. In due course, two sons, namely 1. 

Md. Sakil Ansari and 2. Md. Ikbal Ansari were born to the 

couple.  It is alleged that that the respondents no. 1, 5, 6 

and 7 started making claims for dowry in the form of cash 

and property. She alleges that the respondents poured hot 

water on her and had also assaulted her with firewood.  

She states that to mitigate their demands and to stop such 

abuse, she obliged and paid them money which was 

purportedly lent by her parents.   
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15.  It is put forth that she along with her husband, 

father-in- law, mother-in- law and sister-in- law shifted to 

Saran, Bihar. However, her assault continued, again for 

similar demands of money which she met to the best of 

her capabilities. But the abuse continued because of which 

she returned to her parent’s home on June, 2012. But her 

husband continued demanding money through telephone 

and along with the other respondents threatened her with 

dire consequences. She also alleged that the respondents 

have retained her Stridhan articles with them. The other 

witnesses have deposed in consonance with her narrative 

of facts and their veracity remained unscathed during their 

respective cross- examinations. Thus, in the absence of 

anything to the contrary, such allegations tantamount to 

physical as well as verbal and emotional abuse. 

 

16.  The aggrieved has also highlighted that she at 

present is residing with her mother along with her two 

minor school going sons and is undergoing severe financial 

constraints and is in difficult place to even make ends 

meet.  It is finally added the Respondent no.1 is financially 

sound and belongs to a well to do family with a substantial 

monthly income and has landed property both at Halem 

and in Bihar and despite being so capable has absolutely 

neglected to maintain her and their two minor sons. Her 

deposition has been lent credence by the other witness, as 
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the version of events narrated by them is in consonance 

with her narration, to a reasonable extent.   

 

17. At this juncture, it becomes imperative to underline 

that although the aggrieved person had labelled allegations 

against the answering respondents 5-7 and her husband. 

Her own witnesses however, have testified against her 

narrative by deposing the incidents of abuse were all 

meted out to her when she had left for Bihar with her 

husband and prior to that, things were normal between the 

parties thereby implying that no acts of abuse were meted 

out to her during her initial stay with the answering 

respondents at the shared household. It also worth noting 

that it has come to the fore after scrutinising the evidence 

of all the witnesses that the answering respondents 5-7 

never went to Bihar and continued staying here at Halem, 

Assam and hence it is construed that they were not privy 

to such incidents of abuse, which the aggrieved person 

unfortunately had to bear during her time in Bihar.  

 

18.  Drawing focus back upon the accountability of her 

husband, now it must be understood here that it is 

incumbent upon a husband to maintain his wife. Though 

there is no documentary evidence of the financial standing 

of the respondent no. 1, nothing is brought on record 

which indicates that Respondent no.1 is not an able bodied 

man. And when an able bodied man deprives his wife from 

his financial resources and leaves her to face vagrancy and 
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being devoid of adequate means, to fend for herself and 

their minor sons, it will have to be held that he subjected 

her to economic abuse. Emphasis is also laid on the 

Affidavit adduced by the aggrieved disclosing her assets 

and liabilities which reflects that she does not have a 

source of income of her own and is dependent upon her 

parents.  

 

19.  At this juncture, it appears that the allegations 

against the remaining respondents are elusive in the sense 

that there is absence of concrete allegations against them 

to make them liable, either jointly with respondent no. 1 or 

severally. There are vague allegations of physical and 

mental abuse meted out by them without elaborating it or 

specifying the nature or extent of such abuse. Such 

evidence is not sufficient in my opinion to hold respondent 

no. 2 to 7 liable for domestic violence. Hence, it is my 

considered opinion that there are adequate materials on 

record to show that the Respondent no.1 alone has 

inflicted domestic violence upon the aggrieved person but 

the same cannot be held for the other Respondents. 

Situated thus, in this instant case, only Respondent no.1 

is liable and Respondent no.2 to 7 are not liable.  

This point is accordingly decided. 

 

Point No (iv) 

20. In the instant case, the aggrieved has sought the 

following reliefs:-  
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I) Protection order Under Section 18 of the said Act 

like, prohibiting acts of domestic violence by granting a 

restraining order against the respondents from repeating 

any such act as mentioned above; 

II) Residence Order under Section 19(f)  and 

Custody order under Section 19(8) of the said Act, 

directing the respondent to secure same level of alternate 

accommodation for the aggrieved person or pay rent for 

the same and also pass custody  of the Stridhan articles 

belonging to her; 

III) Monetary reliefs Under Section 20 of the said 

Act amounting to Rs. 8,000/-(Rupees Eight Thousand) 

only per month for her maintenance and Rs.12,000/- 

(Rupees Twelve Thousand) only  for her two sons. 

IV) Compensation order Under Section 22 of the 

said Act in terms of monetary benefit amounting to Rs. 

8,00,000/- (Rupees Eight Lacs) only and cost of litigation 

amounting to Rs.50,000/- (Rupees Fifty Thousand) only. 

However, considering all aspects and the circumstances of 

the case, the aggrieved is entitled to the following reliefs, 

to the extent allowed:- 

 

21.  Protection Order under Section 18: It is 

apparent from the evidence of all the P.W.s that the 

Respondent no.1 has committed acts of domestic violence 

as against the aggrieved by physically, verbally and 

emotionally assaulting her during various stages of their 

married life. Therefore the respondent no 1 is prohibited 
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from committing further acts of domestic violence on the 

aggrieved person or involve in aiding or abetting it.  

 

22.  Order under section 19: It transpires from the 

materials on record that the aggrieved is presently residing 

at her mother’s home with her two sons and has to fend 

for herself, without any proper source of sustenance of her 

own. The Aggrieved in her Petition has categorically prayed 

for an order under Section 19 of the Act directing the 

Respondent to secure for the Aggrieved the same level of 

alternate accommodation or pay rent for the same. It is 

also seen that Respondent no. 1 has been residing at Bihar 

for over a decade now. Thus in the present facts and 

circumstances, especially driven by the nature of relief 

expressly sought by the aggrieved, respondent no. 1 is 

directed to make arrangements for an alternate 

accommodation for the aggrieved of the same level as 

enjoyed by her in her matrimonial household and suited to 

her lifestyle, which shall have all the necessary amenities 

and also tender an amount of Rs.2,000/- towards expenses 

for its rent.  

  

23. With regards to the order for Stridhan, the aggrieved 

has failed to submit any bill, receipt, voucher or any 

document affirming her claim over the enlisted articles and 

thus in such a case, she has failed to establish her stand 

with regards to her claim over the said articles. Thus, no 
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relief under Section 19(8) of the Act can hereby be 

granted. 

 

24. Monetary Relief under section 20:  A marriage is 

a sacred bond between the two partners and casts an in- 

severable duty on a husband to maintain his wife and his 

children. Such a duty though a societal construct, has been 

ingrained and imbibed into the consciousness of every 

member of the society and has also received the sanction 

of law. It is averred that the respondent no. 1 is financially 

very sound and hails from a well to do family and are 

owners of several properties and earns a substantial 

income very month. However, no documentary evidence 

has been brought forth substantiating such a claim or 

reflecting the financial status/income of the respondent no. 

1. Be that as it may, in the absence of anything to the 

contrary, it can be inferred with certainty that the 

Respondent no.1 is an able bodied man and he cannot do 

way or abandon his responsibility of maintaining his wife. 

In such a scenario, minimum wages per day as per the 

current market rates have to be taken into account in 

estimating his monthly earning capacity. Hence, 

considering all aspects, the respondent no. 1 is hereby 

directed to make a monthly payment of Rs. 2,000/-(Two 

Thousand Rupees) only towards the aggrieved for her 

maintenance and another Rs.4,000/- (Rupees Four 

thousand Rupees) only to her for the maintenance 

(including medical and educational expenses) of their two 
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minor sons (aged 15 years and 10 years respectively), 

totalling Rs.6,000/- (Rupees Six Thousand) only. 

After analysing the Affidavit declaring assets and liabilities 

appended by the aggrieved, holding that the aggrieved is 

also able bodied, she can supplement the monthly 

monetary relief with her own income. She is awarded this 

monthly amount from the date of filing of this application 

i.e. from 03.03.2018 in consonance with mandate 

stipulated by the Hon’ble Apex Court in Rajnesh v. Neha 

(2021) 2 scc 324 and all such arrear which has accrued 

shall be paid by the Respondent no.1 within 10 months 

from the date of this order. 

 

25. Compensation under section 22 and Litigation 

Costs: The aggrieved has sought Rs. 8,00,000/- (Rupees 

Eight Lacs) only as compensation and cost of litigation 

amounting to Rs.50,000/- (Rupees Fifty Thousand) only  

which in the instant case, considering the economic 

standing of the respondent, construed on the strength of 

evidence so adduced, appears to be overstated and 

unfounded. However, in view of the previous holdings, the 

fact remains that she did manage to prove that she was 

subjected to several instances of domestic violence and 

needs to be compensated accordingly. Furthermore, the 

aggrieved had to approach the court of law and engage a 

legal counsel for which she has incurred certain costs 

towards litigation fees. As such, the aggrieved is granted 

Rs. 5,000/-(Rupees Five Thousand) only as compensation 
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for the abuse faced by her and for incurring the costs of 

the instant proceeding, to be paid by respondent no.1. 

 

 

ORDER 

26.  In view of the above discussion and findings, the 

respondent no 2 to 7, are not found liable for domestic 

violence and are discharged of all liabilities in this case. 

The respondent no. 1, Md. Akbar Ansari is found liable for 

domestic violence. 

 

27.  Accordingly, it is hereby directed that: 

a)  The respondent no. 1 shall not commit any further 

acts of domestic violence upon the aggrieved or involve in 

aiding or abetting it.  

 

b)  The Respondent no.1 shall make all suitable 

arrangements for an alternate accommodation for the 

aggrieved and her minor sons at Halem where she 

presently resides, of the same level as enjoyed by her in 

her matrimonial household and suited to her lifestyle and 

equipped with all basic amenities and tender an amount of 

Rs.2000/- (Two Thousand Rupees) only as expenses 

towards its rent. 

 

c) The respondent no. 1 shall pay monthly payment of 

Rs. 2,000/-(Two Thousand Rupees) only to the aggrieved 

for her maintenance and Rs.4,000/- (Rupees Four 
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thousand Rupees) only to her towards the maintenance 

(including medical and educational expenses) of their 

minor sons(aged 15 years and 10 years respectively), 

totalling Rs.6,000/- (Rupees Six Thousand).  She is 

awarded this monthly amount from the date of filing of this 

application i.e. from 03.03.2018 and all such arrear which 

has accrued shall be paid by the Respondent no.1 within 

10 months from the date of this order. Such amount shall 

be tendered, on or before the 7th of every month following 

the date of this order. 

 

d)  The respondent no.1 is also directed to pay 

additional compensation and damages of Rs. 5,000/-

(Rupees Five Thousand) only to the aggrieved for the 

mental, emotional and physical torture and harassment 

meted out by him (respondent 1) against her (aggrieved) 

through the various instances of domestic violence. The 

Respondent shall pay the aforementioned amount within 

one month following the date of this order. 

 

28. All Payments shall be made in the Bank Account of 

the aggrieved, details of which are to be furnished to the 

Respondent no.1, forthwith. 

 

29. Copy of this order is to be furnished free of cost to 

the aggrieved and also copies of the order are to be 

forwarded to the respondents, the Protection Officer and 
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the Officer-In-Charge of the concerned Police Station for 

intimation and necessary action. Office shall take steps. 

 

30.  The final order is pronounced in open court in 

presence of the parties and given in my hand and under 

the seal of this court on this 29thday of November, 2021. 

 

Typed by me:      

 

 

 

  Sri Raj Sekhar Duara 

              Judicial Magistrate First Class,  

        Gohpur, Sonitpur 
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APPENDIX 

 

1. Aggrieved Person’s Witnesses: 

P.W.-1: Ms. Nehrun Afroz 

P.W.-3: Md. Akhalak Ahmed 

P.W.-4: Md. Hakim Ansari 

 

2. Respondents’ Witnesses: 

D.W.-1: Md. Manir Ansari 

D.W.-2: Ms. Sanjita Begum 

 

3. Court Witness 

C.W.1- Ms. Nehrun Afroz 

 

4. Aggrieved Person’s Exhibits: 

Ext.1- Copy of Complaint Petition in CR case no. 38/2015 

Ext.2- copy of order dated 05.04.2018 in CR case no. 

38/2015 

Ext.3- copy of paper publication in Bihar in CR case no. 

38/2015 

  

5. Respondents’ Exhibits: 

None 

 

 

Sri Raj Sekhar Duara 
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Judicial Magistrate First Class,  

Gohpur, Sonitpur 


